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ORDJR 

The applicant,. Sri Pannalal Kauri has tiled this 

application seeking declaration that he is entitled to get 

terorary status w. e. t. 1,1.81 and also the consequential benetits 

including pension and retirement bene±its on the basis Of the 

judgment datea 7.1.93 in O.A.No.828 of 1988 in the case of 

Madhusedan Bag Vs. Union of India & ors. and the 3 udgment dated 

16.5.94 in O.A,No.496 ot 1988 in the matter of Chandi C.baraxi 

akraborty & ors. vs. Uiôn of India and Ore. 

In this application, the applicant sought for relief 

sta.ing that he was initially appointed as Casual Gangrnan on 

16.5.68 under PWI/Rail Link to Halc3.i a Port, S.E. Rly., Panskura 

and he was disengaged from service w.et. 30.4.78 arid paid 

retrenchment compensation. Thereafter, he was again appointed 

as Casual Labour under PWI/COI/S.E. Rly,Cord Line, Panskura and 
on 15.1,79 

was transferred to Santragachi, S. E. Rly.Land posted under 

P. W. I. /c0N/H0WRL.A1V1A, Saritragachi, S.E.  Rlway.  

According to the applicant, he is entitled to get 

the benefit of the 3 udgnients as stated above, on the saft  

facts and law involved and he made representation to the 
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authorities on 16.9.96. But that representation has not yet 

been disposed of by the respondents. Ld. counsel Mr, Chakraborty 

apearing on behalf of the applicant, sthrnits that the applicant 

id entitled to get temporary status w. e. f. 1.1.81 and the 

consequential benefits including pension and rétiral benefits 

as per the judgments relied on by him. 

4. 	We have considered the subrrd.ssions of the ld. counsel 

for the applicant. Since the respondents did not file reply 

to the z facts of the case, thereby, we tind that it would be 

appropriate to direct the respondents to consider the case of 

the applicant in the light of the judgments dated 7.1.93 in O.A. 

No.828/88 and dated 16.5.94 in O.A.No,496/88. We are of the 

view that the applicant is entitled to get similar relief in 

this case 

sent to the respondents for consideration thereby, the matt r'   

of the case of the applicant in the light of the observations 

made in the aforesaid judgments and to grant relief to the 

applicant accordingly. 

5 • 	In View of the above, the respondents are di rected to 

consider the case of the applicant in light of the aforesaid 

judgments relied on by the ld. counsel for the applicant and 

to pass speaking and reasoned order. In this matter, the 

decision should be taken by the authority within 30 days from 

the date of receipt of this order. Accordingly, the application 

is disposed of awarding no costs. 
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